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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 457 of 2024

Sampurna Nand ... Applicant
Versus

M/s Ashirwad Stone & Ors. .... Respondents

AFFIDAVIT ON BEHALF _OF THE UTTAR PRADESH
POLLUTION CONTROL BOARD IN COMPLIANCE TO THE
ORDER DATED 25.09.2024 PASSED BY THIS HON’BLE

NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW
DELHI,

I, Reetesh Kumar Tewari S/o Shri J. N. Tewari, aged about 50

years, presently posted as Regional Officer, Uttar Pradesh Pollution

/1 say that I am the Regional Officer of the Respondent in the
present case and as such being conversant with the facts and

circumstances of the present case, am competent to swear this

affidavit.



42

2. That present matter is about illegal mining and blasting causing
severe environmental pollution on hills in the area of villages
Bhagbti Dei, Sonpur, Biyahur and Chakjata, Pargana Bhagwat,
Police Station Ahraura, Tehsil Chunar in District Mirzapur, Uttar
Pradesh.

3. That vide its order dated 25.09.2024 this Hon’ble National Green
Tribunal, Principal Bench, New Delhi (hereinafter Hon’ble
Tribunal) has directed the UPPCB to further verify the factual
position and submit its report regarding due compliance with
UPPCB/CPCB guidelines and consent conditions giving requisite
details. This Hon’ble Tribunal further directs the UPPCB to submit
report regarding steps taken for recovery of the amount of the
environmental compensation and in case the same has been
deposited by respondent no. 1 or recovered from him, to file an

action plan regarding utilization of environmental compensation

respondent no, 1.

4.  That in compliance to the order dated 25.09.2024 passed by this
Hon’ble Tribunal and to verify the compliance status of Consent to
Operate (CTO) issued to M/s M/s Ashirwad Stone (Previous Name

M/s Ashirwasd Stone Works), Bhgautidei, Patihatta, Chunar,
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Mirzapur, the officials of the UPPCB have conducted the field visit
of aforesaid Stone Crusher Unit on 05.11.2024. The detailed
Compliance Report alongwith its respective annexure is being
attached herewith as Annexure R/1.

5. That the Annexure annexed to the present accompanying Affidavit
is true copy of their respective original.

6.  That the present affidavit on behalf of the Uttar Pradesh Pollution

Control Board is submitted before this Hon’ble Tribunal@lo: kind

/

DEPONENT

perusal and consideration.

VERIFICATION:
nTMl WTM ¥

Verifiedat__)') 4~ “ on this the Zﬂ’{_/day of November 2024 that the

contents of above affidavit are true and correct to my knowledge based on

records and information received and believed to be true, no part of it is

false and nothing material has been concealed therefrom. l‘\
/

DEPONENT
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Compliance Report in pursuant to order dated 25.09.2024 passed by

Hon'ble NGT in the matter of O.A. No.457/2024 Sampurna Nand

Versus M/s Ashirwad Stone & Ors.

Hon'ble NGT vide ils Order dated 25.09.2024 in the matter of Onginal Application
No. 457/2024 Sampurna Nand Versus M/s Ashirwad Stone & Ore, instructed  the

following:-
........... 11 UPPCB is directed to further verily the factual position aned sulnmit s report

regarding due compliance with UPPCB/CPCB guidelines and consent conditions giving requisiic

details particularly regarding comphiance with the aspects hightighted above.

12 It may be observed here as per status report dated 04.05.2024 that amount of
environmental compensation has not been deposited by respondent no. 1 with UPPCB

13 UPPCB is directed to submit report regarding sleps laken for recovery of the arnount
of the environmental compensation and in case the same has been deposited by respondent
no. 1 or recovered from him, to file an action plan regarding utilization of environmental
compensation deposited with it for protection and improvement of en vironment in the vicinly

of/area surrounding the stone crushing unit of respondent no. !

14, Report be filed at least one week before the date of hearing hereby fixed.

o

In Compliance of above directions of hon’ble NGT, to verify the comphance
status of CTO isuued to M/s M/s Ashirwad Stone (Ex Name M/s Ashirwasd Stone
Works), Bhgautidei, Patihatta, Chunar, Mirzapur. UPPCB officials have conducted
the field visit of afforesais Stone Crusher Unit on dated 05.11.2024. The detaited

inspection report is annexed as (Annexure No.1).

i. UPPCB has issued CTO to afforesaid Stone Crusher unit vide ref. no.
105992/UPPCB/Sonebhadra(LAB)/CTO/air/Mirzapur/2020 dated 17.12.2020 &
105997/UPPCB/Sonebhadra(LAB)/CTO/water/Mirzapur/2020dated 17.12.2020

(Copy of CTO are annexed as (Anneure no.2).

I’.Tgv Tof2
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Compliance Status of Conditions imposed in Consent to Operate (CTO) Air &

Water issued to said industry are annexed as (Annexure No.3).
UPPCB has imposed the environmental compensation on the said stone
crusher Unit for past violation and defaulting days vide Ref. no.H07234/C-2/

NGT-67/224 dated19.02.2024 , which amount has not deposited by the

industry.{ Annexure no.4}

Futher, regarding deposition of Environmental Compensation imposed on

said Stone Crusher unit UPPCB had issued notice to M/s Ashirwad Stone (EX
Name M/s Ashirwasd Stone Works), Bhgautidei, Patihatta, Chunar, Mirzapur
vide ref. no.G0974/C-372/Mzp/2024 dated 05.11.2024 (Annexure no.5)

sation deposited

Action plan regarding utilization of environmental compen

with it for protection and improvement of environment in the vicinity

of/area surrounding the stone crushing unit of is annexed as (Annexure

No.6)

The above Compliance report is being filed for the kind perusal and consideration

of this Hon'ble Tribunai. X\r

= T

Dated: 06.11.2024
ated: 0 2 Ritesh Kurnar Tiwari

Regional Officer
UPP.CB
Sonbhadra

Page 2 of 2

o 6
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Annexure no.1
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s,

Compllance Status C ecklist for Stone Crus g

oA y. Mame

\ﬁ.ﬁ' - e‘[\?-QLLLE}‘J {QJ aﬂ} C u)‘ﬂg‘oﬂ/a cﬁtcmq g &LU’CG? ﬂ@ﬂ(&t&
s. . Activity Status Ifno, then
No. g {Yes/No) timeline

1 Closed metal sheet enclosures at dust emitting paints i.e. the crushers
including their discharge points, screens, and the transfer points of belt “Yeh
conveyers,

2 Arrangements of a door with opening and closing facility for cleaning
and maintenance and flexible covers at entrance and exit of the belt \/Pf‘»
conveyors.

3 Al opening provided for ventilation in the enclosures covered by canvas 'U,’D
bag-filter to arrest the escaping dust. /

4 Covering of all belt conveyers. Vi
5  Silos with telescopic discharge chute for collecting, storing and delivering
and truck loading the product, for controlling 'stone dust' and the reject, N&
‘fine dust’.
§ A minimum 12 ft high metal sheet barricading or boundary wall. b |

7  Dust suppression by scientifically designed water sprinkling system
on raw material/products at the equipments and transfer points )"63

8  The metal roads inside the stone crusher premises with arrangement for
regular deaning inside the premises to avoid re-entrainment of settled dust.

9  Regular wetting of the ground through tanker mounted sprinklers/ smog m
guns within the premises

10 Dense Green belt / Miyvawaki afforestation along the boundary wall.

11 The dust extraction system installed by the stone crushers at dust
containment enclosures to extract the accumulated dust fitted with A‘é&_&(
adequate dust control system _b_jc,

12 The arrangements to minimize the generation of dust emissions during .
loading, unloading, handling and storage of raw material / products, waste N n

"
1

or byproducts.
13 Arrangement of Covering while transportation and storage of final g AR
product / material.
14 The stretches of the main highways passing in the vicinity of the stone MG'
crushers area are metalled.
' 15 The approath and link roads in the stone crushers area are l\ﬂ‘
metalled.

| 16 | Quarterly Ambient Air Monitoring through UPPCB on paid basis

Pemacht - Geme  Gunles 15 lassd m-.s-.a%
| Wr&d’i\/e ;;i ngs m ,5 (> Fb
G

Ago
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Site photographs of M/s Ashirwad Stone (Ex Name M/s Ashirwasd Stone Works),
Bhgautidei, Patihatta, Chunar, Mirzapur
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Annexure No.2

—_—_
W UTTAR PRADESH POLLUTION CONTROL BOARD
9&%‘“"‘):% Building. No TC-12V Yibhuti Khand, Gomiti Nagar, Lucknow-226010
”
Phone:0522-272082R. 2720831, Fax:0522-2720764, Emall: infoi@ uppeh.com, Website: www.uppcb.com
CONSENT ORDER
Ref No. - Dated : 17/12/2020

105992/UPPCR/Sonchbhadra(LABYCTO/mir/MIRZAPUR/2020

To.
Shri ANITA SINGII (PROPRITOR)
M/s M'S ASHIRWAD STONI: (Ex. Name M/S ASHIRWAD STONE WORKS)
Village-Bhagautidei, Post-Patihatta, Pargana-Bhagwat, Tchsil-Chunar, District-
Mirzapur. MIRZAPUR.231304
MIRZAPUR

Sub: Conscnt under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 {as amended)
to M/s. M/S ASHIRWAD STONE (Ex. Name M/S ASHIRWAD STONE WORKS)

Reference Application No. 9704015 Dated : 17/12/2020

I With reference to the application for consent for emission of air pollutants from the plant of M/s M/S
ASHIRWAD STONE (Ex. Name M/S ASHIRWAD STONE WORKS). under Air Act 1981. It is
being authorised for said emissions, as per the standards, in environment, by the Board as per
enelosed conditions .

This consent is valid for the period from 16/12/2020 to 31/07/2025 .

Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves 11s right and powers to reconsider/amend any or all conditions under section 21 (6} of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issucd with the permission of competent authority .

!u-J | %]

For and on behalf of U.P, Pollution Control Board

Dwgilaty wyred By Rty
Shy.

Radhey Shyam Du:'.:d.‘ﬂlxl?ntd-u o B
REGIONAL OFFICER

Enclosed : As above
(condition of consent);

Copyto:  CHIEF ENVIRONMENTAL OFFICER (CIRCLIE-2), U. P. POLLUTION CONTROL
BOARDLUCKNOW

REGIONAL OFFICER

11
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U.P. Pollution Control Board

Dated : 17/12/2020
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Stone Grits & Stone Dust-9,600
MT/YEAR.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of fluc gas should not be more than the emission norms for- the
stacks.

Air Pc_aliulion__ Source Dcliils.

% __Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No. Parameters Height
. Source | + S | | —_—
1 PROCESS NIL ! 0 Particulate | COVERING
EMISSION | | Matter OF ALL
' PROCESS
EMISSION
SOURCES
. AND
. REGULAR
WATER
I, _SPRINKLING

2 D.G. Set 1805T Diesel 0 Particulate 2.5 meter
KVA-01 no. | ' Matier above from
: nearesl roof
top of the
- building

The cmissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail .
S.No ] Stack No Parameter Standard

1 0 Particulate Matter | 600 MICRO GRAM
PER CUBIC METER

2 1 Particulate Matter 750 mg/Nm3

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CClor
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be donc in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CClor otherwise mandatory .

The unit should submit the stack emissions monitoring report within onc month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:

12
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+er...SPECIFIC CONDITIONS OF C.T.O (AIR).........
1. This consent to operale is granted for M/s ASHIRWAD STONE (FORMERLY NAME M/S

ASHIRWAD STONE WORKS), VILLAGE-BHAGAUTIDEI!, POST-PATIHATTA, PARGANA-
BHAGWAT. TEHSIL-CHUNAR, DISTRICT-MIRZAPUR for production of Stonc Grits & Stone
Dust-9.600 MT/YEAR (Co-ordinates of the industry 25.0481 16 Latitude and 82.979781 Longitude).
2. This consent order 1s valid from date of issue to 31.07.2025 for production of above mentioned
product. Industry shall obtain prior approval before making any modification in
product/process/fuel/plant machinery failing which consent would be deemed void.

3. The industry shall comply with any other conditions laid down or directions issued in due course
.by the Board under the provisions of the Air (Prevention & Control of Pollution) Act, 1981.

4. The industry shall submit audited balance sheet/certificate of C.A to this office for verification of
consent fee in every year.

3 The mdusiry shall comply the following points:-
I. Closed metal sheet enclosures at dust emitting point's i.c. the crushers including their discharge

poinis, screens, and the transfer points of belt conveyors, with arrangements of a door with opening
and closing facility for cleaning and maintenance and flexible covers at entrance and exit of the belt
CONVEVOrs,

[1. All openings provided for ventilation in the enclosures shall be covered by canvas bag filter to
arrest the escaping dust. '

1. All belt conveyors shall be covered by the industry.
IV, Silos with telescopic discharge chute for collecting, storing and delivering/truck-loading the

product. ‘Stone dust’ and the reject 'Fine dust’.

\'. A minimum 12 ft high metal sheet barricading or boundary wali shall be provided by stone
crusher.

V1. Dust suppression by scicntifically designed water sprinkling system on raw material/ products at
the equipment and transfer points shall be adopted as an auxiliary air pollution control measure.

VII. Green belt along the boundary wall shall be developed by stone crusher.

VM. SPM standard as prescribed in Environment (Protection) Act, 1986 shall be complied by the

slone crusher.
IX. The stone crusher shall be made metallic road inside the premises. Regular wetting of ground

within the factlory premiscs shall be adopted by the industry.

X. The loading, unloading, handling and storage of raw materials, products, wasle or by products
shall be carried out in such a way so as to minimize the generation of dust emission,

XI. Industry shall provide sufficient no. of Helmets, Gumboots, Goggles, Mask ctc. to the workers
for their safety.

X11. The suspended particulate matter (SPM) betwecen 3 1o 10 meters from any process equipment of
Stone Crusher unit shall not exceed 600 pg/m3 as prescribed under E(P) Act, 1986.

XI11. Industry shall cover both Jaw Crusher and material discharge point with canvas fabric bags.
XIV. The above equipment specifications should be primarily and compulsorily enforced on stone
crusher.

X V. Industry shall comply the all dircctions issucd by Board under Mirzapur Action Plan.

6. A thick green belt of trees of suitable species able to attain 8-10 meter height on maturity shall be
developed in multi-lineale staggered manner on a minimum 33% of the land on which the industry 1s
established as per the "Protocol for Development of Green Belt” notified vide Board Office Order
No. 1 16405/220/2018/02 dated. 16.02.2018 in this regard and is available at URL
hitp:/'www.uppcb.com/pdf/Green-belt-Guide_160218.pdl.

7. Regular water sprinkling shall be donc in order to maintain ambient air quality. The control
measures for controlling process emissions should be properly maintained and continuously
operated.

8. The operation of the industry should be in the way that the process emission generated from the
industry should not affeet the surrounding environment and population.

9. The transportation of used vehicles in such a manner that emission generated should not affect the
nearby residence and agricultural feld. _

110, The operation of the industry and the installed air pollution control system should be according
to Envirenment (Protection) Act, 1986 and (as amended) and as per board guidelines. Industry
should also follow the guideline regarding the operation of' the stone crushers issued by Central
Pollution Control Board,

11, The Industry shall ensure that house-keeping of premises is to be good always. The Industry
shall ensure that the handling, collection and disposal of solid waste should be in praper and safe
way.

lZ.yThu unit must be complicd the directions/Guidelines i1ssued from time to time from Central
Pollution Contral Board, Honorable High Court, Honorable National Green Tribunal and Honorable

Supreme Court.

13
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13 The DG set should have mimimum stack height (0.2x under root KVA mcter from roof-top of the
nearest building with acoustic enclosure and monitoring of noisc level, stack emission and ambicnt
air quahity should be done by the laboratory recognized under Environment { Protection} Act, 1986
and report be sent to the Board. o

14. The industne shall operate water sprinkling system for control process enussion and dust
suppression in scientific manner so as to achieve the prescribed standards for all the times.

|5 This Consent of the industry 1s automatically considered abrogated afier recciving public
gricvances regarding air pollunon against the industry and the confirmation of the complaint by
LUPPCB

16. Industry shall be operated in such a manner that ambicnt air quality should niot be adversely
atfected

1= Ambient Air quality monitoring test should be carried out from Environment (Protection) Act,
1986 approved laboratory NABL laboratory by the unit and submit monitoring report to the Board
within onc month,

IS. The industry should be installed the separate energy meter and clectromagnetic flow meter at the
outlet of bore well for measuring of electric consumption and water consumplion respectively during
water sprinkling for dust suppression. Electric and water consumption should be maintain in log
book and monthiv data should be send to the Board.

19 [ndustry shali comply the all conditions mentioned in previous C.T.E/C.T.O's issued by board.
20. Industr shall comply the provisions of Environment (Protection) Act, 1986, Water (Prevention
and Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of Poilution) Act, 1981
zs amended.

21. Industry shall submit valid documents or agreement copy regarding supply source of raw
matenal (Stone Bolder) within one month.

22 Industry shall comply the affidavit dated 19.10.2020 submitted with application form.

23. The industry shall submit distance certificate from forest land/reserve forest issued from forest
department within one month from the date of issue this consent order. Non compliance of
submission of above document or if industry is not found as per norms of forest department this
consent order deemed to be automatically cancelled.

24, If UPPCB or CPCB issucs closure order against the industry, this consent shall remain suspended
for the penod till closure order is revoked, aficr which the consent will be effective again for the
remaining period.

23. This consent order will not affect the acceptance or order of any other depariment.

6. This consent order is being issucd with the intention that no pollution or land ownership dispute
is pending and no such litigation is pending in any court, otherwise the consent order will be deemed
1o be nullified.

Board reserves its right for amendment or cancellation of any of the conditions specified above at
an time, in case the industry is found violating any of the conditions of the consent under Air
{Prevention & Contro! of Pollution) Act, 1981 as amended time to time. Industry is directed to
submit the first compliance report of above mentioned specific and general conditions to the Board
within onc month.

Issued with the permission of competent authority .
For and on behalf of U.P. Pollution Control Board .

Radhey Shyam 2 2x T o
REGIONAL OFFICER

14
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‘:-\_a-ﬁ UTTAR PRADESH POLLUTION CONTROL BOARD
},5{.\" Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:(5822-2720828.2720831, Fox:0522-2720764. Email: infoi@ uppch.com, Website: www.uppch.com
CONSENT ORDER
Ref No. - Dated : 17/12/2020

105997 U PPCB/Sonebhadra(LABYCTO/water/M
IRZAPUR 2020

To.
Shri ANITA SINGH (PROPRITOR)
M s M S ASHIRWAD STONE (Ex. Name M/S ASHIRWAD STONE WORKS)

\illage-Bhagautidei. Post-Patihatta. Pargana-Bhagwat, Tehsil-Chunar, District-
Mirzapur. MIRZAPUR.231304
MIRZAPUR

Sub: Consent under Section 25/26 of The Water (Prevention and contrel of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. M/S ASHIRWAD STONE (Ex. Name M/S

ASHIRWAD STONE WORKS)

Reference Application No :9704637 Dated :17/12/2020

For disposal of effluent into water body or drain or land under The Waier (Prevention and control of
Pollution) Act.1974 as amended (here in after referred as the act ) M/s. M/S ASHIRWAD STONE
(Ex. Name M S ASHIRWAD STONE WORKS) is hereby authorized by the board for discharge of
their industrial effluent generated through ETP for irrigation/river through drain and disposal of
domestic effluent through septic tant/soak pit subject to general and special conditions mentioned in
the annexure .in refrence 1o their foresaid application .

This consent is valid for the period from 16/12/2020 to 31/07/2025 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution} Act, 1974 as amended .

Y22 12

This consent 1s being issued with the permission of competent authority .

For and on behalf of U.P. Poliution Control Board

Dugrtatty bgned Gy Radhey Snyam

Radhey Shyam Date 2030 1317 154637 028 3¢
REGIONAL OFFICER

Enclosed : As above
{condition of consent):

Copyto:  CHIEF ENVIRONMENTAL OFFICER (CIRCLE-2), U. P. POLLUTION CONTROL
BOARD,LUCKNOW

REGIONAL OFFICER
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U.P. POLLUTION CONTROL BOARD. LUCKNOW

Annexsure to Consent issued to M/s.M/S ASHIRWAD STONE (Ex. Name M/S ASHIRWAD STONE
WORKS) vide

Consent Order No. 9704637 Water Dated : 17 122020

tJ

)

3¢a)

4 b).

9.

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Stone Grits & Stone Dust-9,600
MT YEAR.

The quantity of maximum daily effluent discharge should not be more than the following

_Effluent Discharge Details

S.

No Kind of Effulant Maximum daily  Treatment facility and
I discharge.KI /daxv  discharge point
i Domestic  Closed Drain  Septic Tank_
o . Industriat NIL _ ETP
3 . Domestic | 10KID _Septic Tank

Arrangement should be made for collection of water used In process and domesuc effiuent

separately in closed water supply system. The treated domestic and industrial effluent if discharged

outside the premises, if mects at the end of final discharge point. arrangement should be made tor

measurement of effluent and for collecting its sample. Except the effluent informed in the

application for consent no other effluent should enter in the said arrangements for collection of

ﬁf‘ﬂpcnt. It should also be ensured that domestic cftluent should not be dischargad in storm water
rain .

The domestic effluent should be treated in treatment plant so that the should be in conforminy with
the following norms dated treated effluent .

i

Domestic Effulant

S.No Parameter Standard

1 Quantity of Discharae 1.0 Kl/day

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant

S.No f Parameter Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment {Protection)
Act,1986 or otherwisc mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on onc disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring cffluent and its log book be maintained .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order,

Specific Conditions:
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G SPECHTC CONDITIONS OF CO10L { Warter)

L. This consent o operate is granted for M/s ASHIRWAD STONE (FORMERLY NAME My4
ASHIRWAD STONE WORKS), VILLAGE-BHAGAUTIDLL FOST-PA IHATTA, PARCANA
BHAGWAT, TEHSIL-CHUNAR, DISTRICT-MIRZAPUR for production of Stone Girits & St
Dq.sl-_‘),()(m MT/YEAR (Co-ordinates of the indusiry 25.048116 Latitude and 82979781 Lonpatide
2. T'his consent order is valid from date of issuc 1o 31.07.2025 for production of above mentioned
product. Industry shall obtain prior approval hefore making any modification in
product/process/fucl/plant machinery failing which consent would he deemed voud

3. The industry shall comply with any other conditions laid down or dircetions issued m due Coure
by the Board under the provisions of the Water (Prevention & Cantrol of Pollution) Act, 1974

4 The industry shall submit audited balance sheeveentificate of C.A. o this ollice for venlication ol
consent fee in every year,

5. The industry shall regularly operate walce
suppression in scientific manner so as to achieve
6. The industry shall not increasc its production/production capicity

r sprinkling system for control process cmission and dust
the prescribed standards for all the times
without the writien

permission/NOC [rom the board. _ .
7. The industry shall ensure that the domestic ¢ffluent will be disposed through septic tank and soak
pit.
8. The industry shall not discharge any trade effluent.

wral Pollution

directions/Guidelines issued time to ume from Cor

9. The unit must be complied the
| Board, Hon'ble Oversight Commitiee, Hon'ble High Court,

Control Board. U.P. Pollution Contro
Hon'ble National Green Tribunal and Hon'ble Supreme Court.

10. The industry shall installed the scparate encrgy meter at the outlet of bore well Tor measuring ol
clectric consumption during water sprinkling as dust suppression.

11. Industry shall obtain prior approval before making any madification in product/process/fucht
plant machmery failing which consent would be deemed void.

12. This Consent of the industry is automatically considered abrogated alier receiving public
grievances against the industry and the confirmation of the complainl.

13. Industry shall disposc the hazardous waste through authorized recyclers/TSDF.

14. Industry shall comply the provisions of Environment (Protection) Act, 1986, Walcr (Prevention
and Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution} Act, 19K}
as amended.

15. The industry shall comply on the following points before stant of production: -

I Clased metal sheet enclosures at dust emitting point's i.e. the crushers including their discharge
points, screens, and the transfer points of belt conveyors, with arrangements ol a door with opening
and closing facility for cleaning and maintenance and flexible covers at entrance and ¢xit of the beh

CONVeyors.
[I. All openings provide
arrest the escaping dust.
111. All belt conveyors shall be covered by the industry.

IV. Silos with telescopic discharge chute for collecting, storing and delivering/truck-loading the
product, 'Stone dust’ and the reject 'Fine dust’,

V. /I: minimum 12 ft high metal sheet barricading or boundary wall shall be provided by stone
crusher.

V1. Dust suppression by scientifically designed water sprinkling system on raw material/ products at
the equipment and transfer points shall be adopted as an auxiliary air pollution control measure.

VII. Green belt along the boundary wall shall be developed by stone crusher.

VIIi. SPM standard as prescribed in Environment {Protection) Act, 1986 shall be complicd by the
stone crusher,

IX. The stone crusher shall be made metallic road inside the premises. Regular wetting of ground
within the factory premises shall be adopted by the industry.

X. The loading, unloading, handling and storage of raw materials, products, waste or by products
shall be carried out in such a way so as to minimize the generation of dust emission.

X1. Industry shall provide sufficient no. of Helmets, Gumboots, Goggles, masks etc. to the workers

for their safety.
XII. The above cquipment and specifications should be primarily and compulsorily enforced on

stone crusher.

XI1I. Industry shall comply the alf directions issued by board under Mirzapur Action Plan

16. Regular water sprinkling shall be done in order to maintain ambient air quality. The control
measures for controlling process emissions should be properly matntained and continuously

operated.
17. The operation of the industry should be in the way (hatthe process emission generated from the

d for ventilation in the enclosures shall be covered by canvas bag ftlter to
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industry should not affect the surrounding environment and population.
18. The transportation of vehicles shall be in such a manncr that emission generated should not

affect the nearby residence and agricultural field. _ _
19. The operation of the industry and the installed air pollution control system should be according

to Environment Protection Act, 1986 and as amended and as per board guidelincs. Industry should
also follow the guideline regarding the operation of the stone crushers issued by Central Polltution

Control Board. , o )
20. The industry shall cnsure that housc-keeping of premiscs 1s 1o be good always. The Industry
chall ensure that the handiing, collection and disposal of solid waste should be in proper and safe
way. " T i G

21. Industry shall comply the all conditions mentioned in previous CTE/CTO's issued by board.
22. Industry shall submit valid documents or agreement copy regarding supply source of raw

material {Stone Bolder) within one month. o
23. Industry shall comply the affidavit dated 19.10.2020 submutted with application form.

24. Industry shall abstract ground water with the valid permission (NOC) of the competent

Authority.
25. The industry shall submit distance certificate from forest land/rescrve forest issucd from forest

department within one month from the date of issuc this consent order. Non compliance of
submission of above document or if industry is not found as per norms of forest department this
consent order deemed to be automatically cancelled.

6. If UPPCB or CPCB issucs closure order against the industry, this consent shall remain suspended
for the period till closure order is revoked, after which the consent will be effective again for the
remaining period.

27. This consent order will not affect the aceeptance or order of any other department.

28. This consent order is being issued with the intention that no pollution or land ownership dispute
is pending and no such litigation is pending in any court, otherwise the consent order will be deemed
to be nullified.

Board reserves its right for amendment or cancellation of any of the conditions specified above at
any time in case the industry is found violating any of the conditions of the consent under Water
(Prevention & Control of Pollution) Act, 1974 as amended time to time. Industry is directed 1o
submit the first compliance report of above mentioned specific and general conditions to the Board

within one month.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Beard .

Drgitally vigred by Radhey ihypasn

Radhey Shyam Date 207517 17 18 4705 o0f o
REGIONAL OFFICER
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Annexure No.3

» Compliance Status of Conditions imposed in Consent to Operate (CTQ)

Air issued to said industry are as follows:-

S.No.

Specific conditions imposed in CTO issued on dated- 17.12.2020

Compfain Status/
Remark

This consent to operate is granted for M/s ASHIRWAD STONE
{FORMERLY NAME M/S ASHIRWAD STONE WORKS), VILLAGE-
BHAGAUTIDEI, POST-PATIHATTA, PARGANA-BHAGWAT, TEHSIL-
CHUNAR, DISTRICT-MIRZAPUR for production of Stone Grits &
Stone Dust-9,600 MT/YEAR (Co-ordinates of the industry 25.048116
Latitude and 82.979781 Longitude}.

Complying

This consent order is valid from date of issue to 31.07.2025 for
production of above mentioned product. Industry shall obtain prior
approval before making any modification in product/process/

fuel/plant machinery failing which consent would be deemed void.

Complying

The industry shall comply with any other conditions laid down or
directions issued in due course by the Board under the provisions of
the Air (Prevention & Control of Pollution} Act, 1981.

Complying

The industry shall submit audited balance sheet/certificate of CA to

this office for verification of consent fee in every year.

Non-Complying

The industry shall comply the following points:-

I. Closed metal sheet enclosures at dust emitting point's ie. the
crushers including their discharge points, screens, and the transfer
points of belt conveyors, with arrangements of a door with
openingand closing faclity for cleaning and maintenance and
flexible covers at entrance and exit of the belt conveyors.

Il. All openings provided for ventilation in the enclosures shall be
covered by canvas bag filter to arrest the escaping dust.

1. All belt conveyors shall be covered by the industry.

IV. Silos with telescopic discharge chute for collecting, storing and
delivering/truck-loading the product, 'Stone dust' and the reject
'Fine dust’.

V. A minimum 12 ft high metal sheet barricading or boundary wall
shall be provided by stone crusher.

VI. Dust suppression by scientifically designed water sprinkling
systern on raw material/ products at the equipment and transfer
points shall be adopted as an auxiliary air pollution control measure.

Complying

Non-Complying

Complying

Non-Complying

Partially

Complying

Partially
Complying

Page-l of7
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VII. Green belt along the boundary wall shall be developed by stone
crusher.

VIll. SPM standard as prescribed in Environment {(Protection) Act,
1986 shall be complied by the stone crusher.

IX. The stone crusher shall be made metallic road inside the
premises. Regular wetting of ground within the factory premises
shall be adopted by the industry.

X. The loading. unloading, handling and storage of raw materials,
products, waste or by products shall be carried out in such a way so
as to minimize the generation of dust emission.

Xl Industry shall provide sufficient no, of Helmets, Gumboots,
Goggles, Mask etc. to the workers for their safety.

Xll. The suspended particulate matter (SPM) between 3 to 10 meters
from any process equipment of Stone Crusher unit shall not exceed
600 pg/m3 as prescribed under E(P) Act, 1986.

Xl Industry shall cover both Jaw Crusher and material discharge
point with canvas fabric bags.

XIV. The above equipment specifications should be primarily and
compulsorily enfarced on stane crusher.,

XV. Industry shall comply the alt directions issued by Board under

Mirzapur Action Plan,

Partially
Complying
Non-Complying

Partially
Complying

Partially

Complying

Complying

Non-Coplying

Non-Complyiing

Partially
Complying
Partially
Complying

6. A thick green belt of trees of suitable species able to attain 8-10 Partially
meter height on maturity shall be developed in multi-iineate Complying
staggered manner on a minimum 33% of the land on which the
industry is established as per the "Protocol for Development of
Green Belt” notified vide Board Office Order No,H16405/220/2018/02
dated. 16.022018 in this regard and is available at URL
http://www.uppcb.com/pdf/Green-beli-Guide_160218.pdf.

7. Regular water sprinkling shall be done in order to maintain ambient Partially
air quality. The control measures for controlling process emissions Complying
should be properly maintained and continuously operated.

8. The operation of the industry should be in the way that the process Partially
emission generated from the industry should not affect the Complying
surrounding environment and population.

9. The transportation of used vehicles in such a manner that emission Partially
generated should not affect the nearby residence and agricultural Complying
field.

10. The operation of the industry and the instafled air poliution control Partially

Pngc‘Z’nF?
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system should be according to Environment (Protection) Act, 1986
and (as amended) and as per board guidelines, Industry should also
follow the guideline regarding the operation of the stone crushers
issued by Central Pollution Control Board.

Complying

1.

The Industry shall ensure that house-keeping of premises is to be
good always. The Industry shall ensure that the handling, collection
and disposal of solid waste should be in proper and safe way.

Partially
Complying

i2.

The unit must be complied the directions/Guidelines issued from
time to time from Central Pollution Control Board, HonourableHigh
Court, HonourableNational Green Tribunal and HonaurableSupreme

Court.

Complying

13.

The DG set should have minimum stack height 0.2x under root KVA
meter from roof-top of the nearest building with acoustic enclosure
and monitoring of noise level, stack emission and ambient air quality
should be done by the laboratory recognized under Environment
(Protection) Act, 1986 and report be sent to the Board.

Complying

14.

The industry shall operate water sprinkling system for control
process emission and dust suppression in scientific manner so as to
achieve the prescribed standards for all the times.

Partially
Complying

15.

This Consent of the industry is automatically considered abrogated
after receiving public grievances regarding air pollution against the
industry and the confirmation of the comptaint by UPPCB.,

Partially
Complying

16.

Industry shall be operated in such a manner that ambient air quality

should not be adversely affected.

Non-Complying

17.

The industry should be installed the separate energy meter and
electromagnetic flow meter at the outlet of bore well for measuring
of electric consumption and water consumption respectively during
water sprinkling for dust suppression. Electric and water
consumption should be maintain in log book and monthly data

should be send to the Board.

18.

Industry shall comply the all conditions mentioned in previous
CTE/CTO's issued by board.

Partially
Complying

19.

Industry shall comply the provisions of Environment (Protection) Act,
1986, Water (Prevention and Control of Pollution) Act, 1974 as
amended, Air (Prevention and Control of Poliution) Act, 1981 as
amended and Noise Pollution {Regulation and control) Rule, 2000 as

amended.

Partially
Complying

20.

Industry shall submit valid documents or agreement copy regarding
supply source of raw material (Stone Bolder) within one month.

Non-Complying

21,

Industry shall comply the affidavit dated 19.10.2020 submitted with
application form

Partially
Complying

Page3 of7
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22. The industry shall submit distance certificate from forest land/reserve
forest issued from forest department within one month from the
date of issue this consent order. Non comphance of submission of

cancelled.

above document or if industry is not found as per norms of forest
department this consent order deemed to be automatically

Complying

23. If UPPCB or CPCB issues closure orcder against the industry, this Complying

revoked, after which the consent will be effective again for the

remaining period.

consent shall remain suspended for the period tll closure order is

24. | This consent order will not affect the acceptance or order of any Complying

other department.

25

canditions to the Board within one month.

pollution or land ownership dispute is pending and no such litigation
is pending in any court, otherwise the consent order will be deemed
to be nullifed Board reserves its right for amendment or
cancellation of any of the conditions specified above at any time, in
case the industry is found viclating any of the conditions of the
consent under Air (Prevention & Control of Pollution) Act, 1981 as
amended time to time. Industry is directed to submit the first

compliance report of above menticned specific and general

This consent arder is being issued with the intention that no Complying

issued to said industry are as follows:-

Compliance Status of Conditions imposed in Consent to Operate (CTO) Water

S.No,

Specific conditions imposed in CTO issued on dated- 17.12.2020

Complain Status/
Remark

This consent to operate is granted for M/s ASHIRWAD STONE
(FORMERLY NAME M/S ASHIRWAD STONE WORKS), VILLAGE-
BHAGAUTIDEI, POST-PATIHATTA, PARGANA-BHAGWAT, TEHSIL-
CHUNAR, DISTRICT-MIRZAPUR for production of Stone Grits & Stone
Dust-5,600 MT/YEAR {Co-ordinates of the industry 25048116 Latitude
and 82.979781 Longitude).

Complying

This consent order is valid from date of issue to 31.07.2025 for
production of above mentioned product. Industry shall obtain prior
approval before making any modification in product/process/fuel/
plant machinery failing which consent would be deemed void.

Complying

The industry shall comply with any other conditions laid down or
directions issued in due course by the Board under the provisions of
the Water (Prevention & Control of Pollution} Act, 1974,

Partially Complying

The industry shall submit audited balance sheet/certificate of CA. to

Non-Complying

'P:lgu‘ti'nf‘?'
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this office for verification of cansent fee in every year.

The industry shall regularly operate water sprinkling system for control
process emission and dust suppression in scientific manner so as to

achieve the prescribed standards for ail the times,

Partially Complying

The industry shall not increase its production/production capacity
without the written permission/NOC from the board.

Complying

The industry shall ensure that the domestic effluent will be disposed

through septic tank and soak pit.

Complying

The industry shall not discharge any trade effluent.

Complying

The unit must be complied the directions/Guidelines issued time to
time from Central Pollution Control Board, U.P. Pollution Control
Board, HonourableOver site Committee, HonourableHigh Court,
HonourableNational Green Tribunal and HonourableSupreme Court.

Complying

10.

The industry shalf installed the separate energy meter at the outlet of
bore well for measuring of electric consumption during waler

sprinkling as dust suppression.

Complying

1.

Industry shall obtain prior approval before making any maodification in
product/process/fuel/plant machinery failing which consent would be

deemed void.

Complying

12,

This Consent of the industry is automatically considered abrogated
after recewing public grievances against the industry and the

confirmation of the complaint,

Complying

13.

Industry shall dispose the hazardous waste through authorized
recyclers/TSDF.

Complying

14.

Industry shall comply the provisions of Environment {Protection) Act,
1986, Water {Prevention and Control of Pollution} Act, 1974 as
amended, Air (Prevention and Control of Pollution) Act, 1981 as

amended.

Partially Complying

15.

The industry shall comply on the following points before start of
production; -

I. Closed metal sheet enclosures at dust emitting point's i.e. the
crushers including their discharge points, screens, and the transfer
points of belt conveyors, with arrangements of a door with opening
and closing facility for cleaning and maintenance and flexible covers at
entrance and exit of the belt conveyors.

Il. All openings provided for ventilation in the enclosures shall be
covered by canvas bagfilter to arrest the escaping dust.

1L, All beit conveyors shall be covered by the industry.

IV. Silos with telescopic discharge chute for collecting, storing and
delivering/truck-loading the product, ‘Stone dust’ and the reject ‘Fine
dust’,

V. A minimum 12 ft high metal sheet barricading or boundary wall shall

Complying

Non-Complying

Complying
Non-Complying

Partially Complying

Page 5at7
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be provided by stone crusher.

VI. Dust suppression by scientifically designed water sprinkling system
on raw material/products at the equipment and transfer points shall be
adopted as an auxiliary air pollution control measure.

VIi. Green belt along the boundary wall shall be developed by stone
crusher.

VIil. SPM standard as prescribed in Environment (Protection) Act, 1986
shall be complied by the stone crusher.

IX. The stone crusher shall be made metallic road inside the premises.
Regular wetting of ground within the factory premises shall be
adopted by the industry.

X. The loading, unloading, handling and storage of raw materials,
products, waste or by products shall be carried out in such a way so as
to minimize the generation of dust emission.

XI. Industry shall provide sufficient no. of Helmets, Gumboots, Gaggles,
Masks etc. ta the workers for their safety.

XIl. Industry shall comply the all directions issued by board under
different Action Plans.

XIIl. Industry shall install closed bag/cloth enclosures at both crushers
including their discharge points and the transfer points of belt
conveyors with arrangements of a door with opening and closing
facility for cleaning and maintenance, within 15 days.

XIV. The above equipment specifications should be primarily and
compulsorily enforced on stone crusher before start of production.

Complying

Partially Complying
Non-Complying

Partially Complying

Partially Complying

Complying

Partially Complying
Partially Complying

Partially Complying

16.

Reqular water sprinkling shal! be done in order to maintain ambient air
quality. The control measures for controlling process emissions should
be properly maintained and continuously operated.

Partially Complying

17.

The operation of the industry should be in the way that the process
emission generated from the industry should not affect the
surrounding environment and population.

Partially Complying

18.

The transportation of vehicles shalt be in such a manner that emission
generated should not affect the nearby residence and agricultural
field.

Partially Complying

19.

The operation of the industry and the installed air pollution control
system should be according to Environment Protection Act, 1986 and
as amended and as per board guidelines. Industry should also follow
the guideline regarding the operation of the stone crushers issued by

Central Pollution Control Board.

Partially Complying

20.

The industry shall ensure that house-keeping of premises is to be
good always. The Industry shall ensure that the handling, collection
and disposal of solid waste should be in proper and safe way.

Partially Complying

21.

Industry shall comply the all conditions mentioned in previous

Partially Complying

Phgc 6ol 7
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CTE/CTO's issued by board.

Industry shall submit valid documents or agreement copy regarding
supply source of raw material (Stone Bolder) within one month,

Complying

23.

Industry shall comply the affidavit dated 19.10.2020 submitted with

application form.

Partially Complying

24.

Industry shall abstract ground water with the valid permission (NOC) of
the competent Authority.

Non-Complying

25.

The industry shall submit distance certificate from forest land/reserve
farest issued from forest department within one month from the date
of issue this consent order. Non compliance of submission of above
document or if industry is not found as per norms of forest
department this consent order deemed to be automatically cancelled.

Complying

26.

If UPPCB or CPCB issues closure order against the industry, this
consent shall remain suspended for the period till closure order is
revoked, after which the consent will be effective again for the

remaining period.

Complying

27.

This consent order will not affect the acceptance of directions/orders

of any other departments.

Complying

28.

This consent order is being issued with the intention that no pollution
or land ownership dispute is pending and no such litigation is pending
in any court, otherwise the consent order will be deemed to be
nuliified. Board reserves its right for amendment or cancellation of any
of the conditions specified above at any time in case the industry is
found violating any of the conditions of the consent under Water
(Prevention & Control of Pollution) Act, 1974 as amended time to time.
Industry is directed to submit the first compliance report of above
mentioned specific and general conditions to the Board within one

month.

Partially Complying

Page7 of 7

[

25




65
== ook USY Ugq9l T g

M:z:,:‘:f
R UTTAR PRADESH POLLUTION CONTROL BOARD
V2 l‘ Kt f&=rer
Ret No (£ e 34y /C-2/NGT-67/24 Date: 19-02-2024
NE)| l'l[ '—fo 72‘ L/

MOACASHIRW AD STONL LN NAMD APS ASHIRWAD S TONE WORKSL
BUAGAT TR0 LA THEATTA, CHEINAR,

MIRAAPLR
FART M ASIIIRW AT STONE (EX. NAME MS ASIUS AD STONE WORKSL BIOAGAUTE DEL, PATIIATIA, CHENAR,

surzaet i @ RSy gafareha afegf sfriRc fFd s & e 1)

g wo TR gRa sldever TE frech g1 aNoto WEM-521/2022 UHGITR @I Iw@R gow

Gedi A 3 3% UG IRE @ suierA @ armn A Sed-MSie A eafra 26 W IR swEd gl
T did i o R 12002024 4R Uy (rgEer Pame den P slfan se ey S o
31-0 H IRET e 4l A T fltnn T 1| I ATV T CHITA @ R 3 A w®ere e
gad T widm Fa afig SEiem, aEen @ O e 08022024 T R man ki AR, e
A P sr@Enaae STl e e sand wEf arg ogem fdae @men wmr kg B od il
T gul 2ETE oI T @ g BT TR w1l 4 AR ST feban A T

& sfmd G @ w Pl 08.022004 BRI WA M TR FER BRI el Ay g

faqaer wrqaen aEm B R @ wwfan GFd oy awr wm aE g i Wﬂ Al & WA adi

(e =) & WRW A HIR Wrs‘ @ freg 13 e @ SoEwm aafy &g wo e2s0/ - uRRA # e G
HE «0 706250 /- {0 WM W B TOIR & T OUR HIE) T tmrreuml erfergfd afemifua [0 Smm @

mgfn #oad 2

FUNAITAR BE IE T APICAIREAA (1l TR FOITE MN AMIIRWAD STONE (EN. NAME M
ASHIRWAD STONE WORKS), BHAGAUC1 DEL, PATHIATTA, CILNAR MIRZAPLR. 'R ¥0 706250 / —(F0 HIT &7 o

puite @) W TR mE) wuleehn afigld @ we A sfiefm e own @ o Bidfe few s & (e
wataeefra effogfa ain aFwld @) Fode uqu Frasw W8 T AR AT A0 e (e e, WO e
A5, [ T ¢ OTm WBHI-701502010002104 ATEOVHOVE0 TS -UBINDS70150 1 TF AWTE & 3
S| bl T @1 S ST G I A Pt (@ A8 ST A ORE @ *gnﬁﬁm ) 3= S
Fufd & gataedts afmgfd o w=ga &g G-I @) s e & PR w W), o gl

gmicifad ot winl O WY & e
W witrh & s & P

)
qUiERYT 3
gfafafy - @

formmfoinrdl, iR o el g SiIRvad amird T uiid |

(g 2)

1.
2. &dm afeand vavo wyww Friaw ard, weom @l w1 Fda & s R odm @ gairein dfagld
W At sty sl A ghl o Rerfr 0=y ) Y T o antird Sy gome
foraifrerdl & el O P GF a8l e qiirad @ om
3. ST oo wquy Prmm Grd. sErs: ot Fw Ay Q) [ e afayld 52 8 @ ueafa
w1 fomem gl &l YuHa Wl & Yit® ) ]\\r\j\
yufavor e (yar—2)
HERS WX | f"-"'jF‘- Leg, A o (/ -12 V, Vibhyti Khand, Gomti Kagar,
M5 - 226010 Nfinow 116010
0522-2720826, 2720631 h 0522-2720828, 2720831
0522.2720764, 2720676 Fax 0522-2720764, 2720676
nfo@ugpibin [-mad  :info@uppch.in
Website : www.upacb.com .

LEEET wwwupach.com

26

Annexure No.4



66
Annexure no.5
= & waferd,

UPPCB REGIONAL OFFlC ) N\") Li F E
Xeaw. i SN N2ty
¢ %%4' U.P. POLLUTION CONTROL BOARD n

SONBHADRA
Hed e~ fe=tieh—
Ref.No.:6709}‘{/6’37'2/M2P/wu7 Date: 0&.7//)/'),51»7
¥ #,

e anfirate e oo (qdATE-AeH anfifare A ),

- 2%, GRe-uREee, TEM-ATE, TR,

SAOE—HIRETIR |
ﬁw:-amsméa%maﬁﬁﬁﬂwhwﬁnfﬁqﬁfmﬁmﬁmﬁl

HEIEg,

A% FEare & 93 Aew-H07234/C-2INGT-67/24 Rip—19.02.2024 BT e TEW
mmmﬁ(mqu)lmmmmmz%ﬁwm 706,250 /— (W @@
U.mﬂﬁmmm)?ﬁmaﬁqﬁmﬁﬁﬁﬁﬁmﬂ%w$ml%&wﬁwﬁ
{IT 56 Prated B Sueel T §

WWWWW%%W?%%@@WW%W

Helr TR |
S\j/.
(Fesra AR )
e IR REAN
qc
gowo §d fAT® TR |
wiofer—
1. e feey, SRR B gEe | o)
2. wmm@m@ﬁ—z),aouomﬁﬁawmé,mt &V
&= sfesrl
ge
FrateT T WETT weAr 162, SR Sere (Fee IS BISH) Office: House-No. 162, Uttar Mohal (Near Chandi Hotel)
ISR, HITHE-231216 Robertsganj, Sonbhadra-231216
-3 : rosonbhadra@uppeb.in F-mail: rosonbhadra@uppeb.in

27



67

Annexure No.6

1. INTRODUCTION

REGIONAL OFFICE. U.P. POLLLUTION CONTROL BOARD, SONBHADRA

Proposed action plan

Regarding utilization of environmental compensation deposited

for protection and improvement of environment

in the vicinity of/arca surrounding the

stone crushing units operational in

district, Mirzapur.

Page 1 of'Y
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j) Site analysis: Consider ecological conditions, biodiversity. and potential challenges.
k) Identify past projects: Analyze the successes and challenges of past projects in the area.

Iy Choose restoration techniques: Consider techniques like tree planting. agro forestry, or
farmer-managed natural regeneration.

m) Set objectives: Create a project plan with milestones. timelines. and details about the
project.

n) Develop a budget: Create a realistic budget that accounts for all aspects of the restoration
process.

o) Monitor and evaluate: Use tools and strategies to monitor and evaluate the restoration
program.

Page 3 of 9
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® As plants are universal sink for air pollutants, they trap the carbon dioxide and store it within them as

reserve food material. Plants being the initial acceptors of air pollutants act as a scavenger to the
pollutants.

® Leaves provide surface area for impingement, absorption and adsorption of air pollutants as well

seitlement for dust particles in the atmosphere equally.

® While selecting the species for poliution control important characteristics that should be considered
fike pants should be evergreen, large leaved, rough bark, indigenous, ecologically compatible, low water
requirement, minimum care, high absorption of pollutants, resistant pollutants, agro-climatic
suitability. height and spread, canopy architecture, growth rate and habit (straight undivided trunk),

aesthetic effect (foliage, conspicuous and attractive flower colour), pollution tolerance and dust

scavenging capacity.

Page S ol 9
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Recommended Species based on Geological Factors of Various Areas

(As per Schedule II-A of U.P.P.C.B. O.M Daled 16.02.2018)

11-ur) & amenfRa g o e

g | qu @ ol e
&3 smfd gl B R 6 @, e, N, e, S, g, e, e, S
s | T, iR, e SAREETHIR, BorE, W
AEs & T, Am, e, R, A, e, HEH, O, TEe,
|

e o, e wo, Aaen, A, S, v,
11, TR, e, TR |

. d9, T, ajgen, @il Gwe AT

o e dn o wom i
wnfim, GETE |

Tl W@ W o | WEm, e, e, 6, 59, S, e

Page 7of'9

31



71

Green Belt Rules

Ensure survival of plan

Plants of min. 8-10 foot height to be planted under Green Belt Plan
Ensure proper safety of Green Belt by wires/fencing

Ensure watering and manures required for growth of plants
watering of plants to be done from treated discharged water

Some Trees Selected/Proposed for Green Belt as per APTI score and UPPCB Norms

Scientific Name Local Effective in control of No. of Trees
Name

Azadirachta Neem Dust, air and noise pollution 80

indica

Bauhinia Kachnar Air pollution 80

variegata

Tamarindus Imli Air pollution 80

indica

Zizyphusm Ber Air pollution 80

auriliana

Aegle marmelos™ Bel Air and noise pollution 80

Polyalthia Ashok Dust, Air pollution 80

loncifolia

Ficus glomerata* Guler Dust and Noise pollution 88
Total Plants 568

* Sensitive w.r.t APT! index

Page 9 of'9
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11/10/24, 12:20 PM ¥ahoo Mail - OA No 453 of 2024 ,OA No 468 of?? .OA No. 447 of 2024m And OA No. 457 of 2024 Sampurna Nand Case

OA No 453 of 2024 ,0A No 468 of 2024 OA No. 447 of 2024m And OA No. 457 of 2024
Sampurna Nand Case

From: Pradeep Misra (pradeepmisra@yahoo.com)
To:  gigicgeorge.adv42@yahoo.in; sharma.ajit@gmail.com
Date: Sunday, November 10, 2024 at 12:19 PM GMT+5:30

Sir

>

Plezase find attached the Affidavit on behalf of the Respondent

With Regards,

(PRADEEP MISRA)
Sampurna nand 447 pdf
932.5kB

Sampurna nand 457.pdf
1.2MB

Sampurna nand 468.pdf
1.1MB

ey ) )

3 Sampuna Nanad 453.pdf
220 1007.7kB
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